
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of  July, 2020  

Crl.M.P.No.7949/2020
in

CCB Cr.No.9/2020

M.Raj Kumar ..Petitioner/Accused
              Vs

State by:
The Inspector of Police, 
Central Crime Branch,
Bank Fraud Prevention Wing, Team-XXXI,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.C.Mohan Raj, M.Saravanan and C.Pradeep, Counsel for the petitioner and the CPP, 

this court delivered the following:

    ORDER

1. The petitioner, who was arrested on  11.7.2020  for  the offences punishable 

under  Sections  120(B),  420.  468,  471 of  IPC  and Sec.66(C)  and 66(D) of  Information 

Technology (Amendment)  Act,  2008  in Crime No.9/2020 on the  file  of  the  respondent 

police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  According to the petitioner’s counsel, the petitioner is only a name-vendor. He 

opened the bank account at  the instance of the co-accused.  It  appears that  through his  

account amounts were transacted.  The transaction appears to be a cheating incident.  The 

petitioner is ignorant of the fact.  Even in the confession given by the other accused, the 

ignorance of the present petitioner is admitted and prays for granting bail.

4.  On the other hand, the learned CPP submits that it is a grave case of cheating. 

The petitioner and others jointly induced innocent public under the guise of arranging bank 

loan.  On such pretext, they induced the parties to deposit some amount in the bank account  

of  the  petitioner  and  others  and  without  providing  any  assistance  for  loan,  they  have 

swindled the amount.  Number of persons were cheated in the like manner and thus, she 

seriously objects granting bail.

5. Having given his bank account details for fraudulent transaction, the petitioner 



cannot simply escape stating that he is innocent.  Considering the gravity of offence and 

duration of custody, this court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

     Sd/-R.SELVAKUMAR
ss  Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of July, 2020

Crl.M.P.Nos.7945, 7946 and 7947/2020
in

H-3, Tondiarpet P.S. Crime No.3828/2020

Selvam @ Selvakumar .. Petitioner in
Crl.M.P.No.7945/2020 / Accused

1.  Devi
2.  Vatchala .. Petitioners in 

Crl.M.P.No.7946/2020 /Accused.

1.  Manikandan
2.  Jagan .. Petitioners in 

Crl.M.P.No.7947/2020 /Accused.
     Vs.

State Rep. by
The Inspector of Police,
H-3, Tondiarpet Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Kaveri  Selvam,  Counsel  for  the  petitioner  in  Crl.M.P.No.7945/2020  and 
M/s.M.Nithiyavel, R.Thulasi Manikandan and N.Navin Bharat, Counsel for the petitioners 
in  Crl.M.P.Nos.7946  and  7947/2020  and  CPP  for  respondent,  this  Court  delivered  the 
following :

COMMON   ORDER
1. The petitioners, who were arrested on 10.7.2020 for the offences punishable 

under Section 147, 148, 341, 294(b), 307 and 506(ii) of IPC in Crime No.3828/2020 on 

the file of the respondent police, seek bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3. According to learned counsel for the petitioners, the petitioners are innocent. 

Counter  case  was  also  registered. They  are  in  custody  from 10.7.2020 and  prays  for 

granting bail.

4.  On the other hand, the learned CPP submits that  the petitioners and others 

were  drinking  alcohol  in  front  of  the  defacto  complainant  and  when  the  same  was 

questioned  by  him,  the  accused  picked  up  quarrel  with  him  and  assaulted  him  with 

wooden log. He sustained injures on his back and head.

5.  Dispute over consuming alcohol in front of the defacto complainant’s house. 

In pursuant of the quarrel, it is alleged that the accused joined together and assaulted the 



defacto  complainant  with  wooden  log.  The  defacto  complainant  sustained  injury  and 

treated  as  inpatient  for  one  day.  The  petitioners  are  in  custody  for  about  two weeks.  

Considering the duration of custody and absence of previous motive, this court is inclined 

to grant bail.

6.   Accordingly,  the  petitioners  are ordered to  be  released  on bail  on their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only)  before 

the Superintendent of the concerned prison, in which the petitioners have been confined, 

on their release,

(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees 

Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the 

surety bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank 

Pass Book to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e) On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioners in accordance  with law as 

if  the conditions have been imposed and the petitioners released on bail  by the learned 

Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 

Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f)  If  the petitioners thereafter absconds,  a  fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

     Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison (Women), Puzhal, Chennai.
The Superintendent, Sub-Jail, Chengalpet.



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of July, 2020

Crl.M.P.No.7950/2020
in

H-3, Tondiarpet P.S. Crime No.3829/2020

1.  Suresh
2.  Saravanan .. Petitioners/Accused.

     Vs.

State Rep. by
The Inspector of Police,
H-3, Tondiarpet Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas and A.Venkateswara Babu, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER

1. The petitioners, who were arrested on 10.7.2020 for the offences punishable 

under Section 341, 294(b), 307 and 506(ii) of IPC in Crime No.3829/2020 on the file of 

the respondent police, seek bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3. According to learned counsel for the petitioners, the petitioners are innocent. 

Counter-case  was also registered.   They are  in  custody  from  10.7.2020  and prays  for 

granting bail.

4.  On the other hand, the learned CPP submits that  the petitioners and other 

assaulted the defacto complainant with knife and caused injury to him.

5.   The petitioners are in custody for  about two weeks.  The accused in the 

counter-case were granted bail by this court.  Considering the nature of injury and duration 

of custody, this court is inclined to grant bail.

6.  Accordingly,  the  petitioners  are  ordered  to  be  released  on  bail  on  their 

executing a own bond for a sum of Rs.10,000/- each (Rupees ten thousand only) before the 

Superintendent of the concerned prison, in which the petitioners have been confined, on 

their release,

(a) the petitioners shall execute two sureties for a sum of Rs.10,000/- (Rupees 



Ten Thousand only) each, before the concerned Magistrate / Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the 

surety bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank 

Pass Book to ensure their identity;

(c)  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioners shall not abscond either during investigation or trial.

(e) On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioners in accordance  with law as 

if  the conditions have been imposed and the petitioners released on bail  by the learned 

Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 

Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f)  If  the petitioners thereafter absconds,  a  fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

     Sd/-R.SELVAKUMAR
                                          Principal Sessions Judge

Copy to :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of July, 2020

Crl.M.P.No.7951/2020
in

Korukkupet     Railway   P.S.   Crime No.  91  /20  20
Haribabu .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
Korukkupet Railway Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas and A.Venkateswara Babu, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER
1. The petitioner, who is apprehending arrest for the offences punishable under 

Section  307  of  IPC in  Crime No.91/2020 on the  file  of  the  respondent  police,  seeks 

anticipatory bail.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3. According to the petitioner’s counsel, the petitioner is innocent and he has 

been  falsely  implicated  in  this  case.  The  defacto  complainant,  who  is  a  young  boy, 

consumed Ganja, which was questioned by the petitioner.  However, false case has been 

foisted against him.  The petitioner apprehends arrest and prays for anticipatory bail.

4.  On the other hand, the learned CPP seriously objects granting bail stating that 

the petitioner and others assaulted the victim with knife and caused serious injuries to him.

5.  Accident Register copy reveals laceration of 6 x 2 x 1 cm on the left scapular 

region and another laceration measuring 7 x 2 x 1 cm on the mid lower back.  Prima facie, 

the injuries were caused with deadly weapon.  Considering the nature of injuries inflicted on 

the young boy, this court is not inclined to grant anticipatory bail.

6.  Petition is dismissed.

          Delivered by me today

                  Sd/-R.SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of July, 2020

Crl.M.P.No.7952/2020
in

H-5, New Washermenpet   P.S.   Crime No.  880  /20  20

Silambarasan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
H-5, New Washermenpet Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.M.Illiyas and A.Venkatswara Babu, Counsel for the petitioner and the CPP, this Court 
delivered the following :

ORDER
1. The petitioner, who is apprehending arrest for the offences punishable under 

Section 294(b), 341, 323, 324 and 506(ii) of IPC in Crime No.880/2020 on the file of the 

respondent police, seeks anticipatory bail.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3. According to the petitioner’s counsel, the petitioner is innocent and he has 

been  falsely  implicated  in  this  case.  The  petitioner  apprehends  arrest  and  prays  for 

anticipatory bail.

4.   On the other hand, the learned CPP submits that the petitioner and others 

assaulted the victim with wooden articles.

5.   Except 506(ii) IPC other offences are bailable.  Considering the nature of 

injury, this court is inclined to grant anticipatory bail.

6. Accordingly, the petitioner is ordered to be released on bail in the event of 

arrest or on her appearance, within one week of regular functioning of Courts before the XV 

Metropolitan Magistrate, Chennai on condition that the petitioner shall execute a bond for a 

sum of Rs.10,000/- (Rupees Ten Thousand only) with two sureties each for a likesum to the 

satisfaction of the respondent police or the police officer who intends to arrest or to the 

satisfaction of the learned Magistrate concerned and on further condition that

[a] the petitioner and the sureties shall affix their photographs and Left Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or  



Bank Pass book to ensure their identity.

[b]  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[c] the petitioner shall not abscond either during investigation or trial.

[d] On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioner in accordance with law as if 

the  conditions  have  been  imposed  and  the  petitioner  released  on  bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State of 

Kerala [(2005) AIR SCW 5560].

[e]  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be  registered  under 

Section 229-A IPC.

          Delivered by me today

                   Sd/-R.SELVAKUMAR

Principal Sessions Judge

Copies to:
1.  The XV Metropolitan Magistrate, Chennai.
2.  CPP, Chennai.
3.  The Inspector of Police, H-5, New Washermenpet Police Station,
     Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of July, 2020

Crl.M.P.No.7953/2020
in

J-3, Guindy   P.S.   Crime No.  665  /20  20

Saravanan .. Petitioner/Accused.
     Vs.

State Rep. by
The Inspector of Police,
J-3, Guindy Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.A.Gurumoorthy,  Counsel  for  the  petitioner  and  the  CPP,  this  Court  delivered  the 
following :

ORDER
1. The petitioner, who is apprehending arrest for the offences punishable under 

Section 341, 294(b), 324, 307 and 506(ii) of IPC in Crime No.665/2020 on the file of the 

respondent police, seeks anticipatory bail.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3. According to the petitioner’s counsel, the petitioner is innocent and he has 

been  falsely  implicated  in  this  case.  The  petitioner  apprehends  arrest  and  prays  for 

anticipatory bail.

4.  On the other hand, the learned CPP seriously objects granting anticipatory bail 

stating  that  the  petitioner  and  others  assaulted  the  defacto  complainant  with  knife  and 

caused grievous injuries on his  shoulder.   The accused have also caused injuries to the 

friend of the defacto complainant on his hand.

5.  The occurrence took place during the lock down period.  Considering the 

nature of injuries inflicted, that too, during the lock down period, this court is not inclined to 

grant anticipatory bail.

6.  Petition is dismissed.

          Delivered by me today

                   Sd/-R.SELVAKUMAR

ss Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of July, 2020

Crl.M.P.No.7954/2020
in

Crl.M.P.No.5798/2020
in

S.C.No.2/2020
(On the file of the VII Additional Sessions Judge, Chennai)

in
P.  R.C.No.75/2020

(On the file of the V Metropolitan Magistrate, Chennai
in

K-2, Aynavaram P.S.   Crime No.  1783  /20  15
Logu @ Yogaraj .. Petitioner/Accused.

     Vs.
State Rep. by
The Inspector of Police,
K-2, Aynavaram Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.R.Muthukumar,  R.Lingakumar,  A.Rajeshkumar  and  S.Manikandan,  Counsel  for  the 
petitioner and the CPP, this Court delivered the following :

ORDER
1. The petitioner seeks modification of the condition imposed by this court in  the 

bail order passed in Crl.M.P.No.5798/2020 dt: 1.3.2020.

2.  The petitioner’s counsel and the CPP were heard through video conference.

3.  The petitioner was granted bail by this court in Crl.M.P.No.5798/2020, dated 

1.3.2020 for the offences u/s 341, 294(b), 323, 336, 397, 506(ii) of IPC @ 294(b), 392 r/w 

397 and 506(ii) of IPC r/w Sec.34 of IPC with condition to execute a bond for Rs.10,000/- 

with  two  sureties  each  for  a  likesum to  the  satisfaction  of  the  learned  VII  Additional 

Sessions Judge, Chennai. According to the petitioner’s counsel, due to the lock down, the 

petitioner could not produced sureties and hence, prays for releasing him on his own bond.

4. The bail  was granted on 1.3.2020.  So far the petitioner has not produced 

sureties. The reasons stated by the petitioner is that due to lock down, he could not produced 

sureties. Considering the reasons stated by the petitioner, this court is inclined to modify the 

condition.

5.  Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of 



the concerned prison, in which the petitioner has been confined, on his release,

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/- (Rupees Ten 

Thousand only) each, before the concerned Magistrate /  Trial Court within one week of 

regular functioning of the courts.

(b) the sureties shall affix their photographs and Left Thumb Impression in the 

surety bond and the learned Magistrate may obtain a copy of their Aadhar Card or Bank 

Pass Book to ensure their identity;

(c)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(d) the petitioner shall not abscond either during investigation or trial.

(e) On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioner in accordance  with law as  

if  the  conditions  have been imposed and the  petitioner  released  on bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 

Vs. State of Kerala [(2005) AIR SCW 5560]. 

(f) If the petitioner thereafter absconds, a fresh FIR can be registered under Section 

229-A IPC.

Delivered by me today

                      Sd/-R.SELVAKUMAR

                                          Principal Sessions Judge

Copy to :

The Superintendent, Central Prison, Puzhal, Chennai.

ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Thursday, the 23rd day of July, 2020

Crl.M.P.No.7955/2020
in

F-3, Nungambakkam   P.S.   Crime No.  555  /20  20
1.  Kumar @ Kulla Kumar
2.  Suresh @ Otha Rooba .. Petitioners/Accused.

     Vs.
State Rep. by
The Inspector of Police,
F-3, Nungambakkam Police Station,
Chennai.               ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 
M/s.S.Balasubramaniam and S.Dhanasekar,  Counsel for  the petitioner and the CPP, this 
Court delivered the following :

ORDER
1.  The petitioners,  who  are apprehending arrest  for  the  offences  punishable 

under Section 341, 294(b), 324 and 506(ii) of IPC in Crime No.555/2020 on the file of the 

respondent police, seek anticipatory bail.

2.  The petitioners’ counsel and the CPP were heard through video conference.

3. According to the petitioners’ counsel,  the petitioners are innocent and they 

have been falsely implicated in this case. The petitioners apprehend arrest and prays for 

anticipatory bail.

4.  On the other hand, the learned CPP seriously objects granting anticipatory bail 

stating  that  the  petitioners  and others  assaulted the  defacto  complainant  with  knife  and 

caused injuries to him.  She also submits that other accused have been arrest and they are  

still in custody.

5.  The occurrence took place recently on 17.7.2020.  Arrested accused not yet 

released on bail.  Considering the same, this court is not inclined to grant anticipatory bail to 

the petitioners.

6.  Petition is dismissed.

          Delivered by me today

                 Sd/-R.SELVAKUMAR

ss Principal Sessions Judge


